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ME. SPEAKER: All the names 
should be deleted.

at tit* 
O m  iflr fa n *  % ***?>

*  wmkz tim  $ 1 f?m f vr wnj- 
v ? #  % snfarrfTtff s?nft m v
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(iii) R eported  uoubgtjlar supply o r  
COAX. To BANKURA DISTRICT OF 

W !est B en gal.

SHRI A. K, SAHA: Sir, under rule 
377, X wish to raise the following 
matter:

A serious situation has arisen in the 
Bankura district, due to irregular sup­
ply of soft coke coal to Bankura 
Wholesale Consumers Cooperative So­
ciety Ltd, a Government Agency, since 
December, 1978. A brief picture of 
coal delivery to the district of Bankura 
by Basanti Mata Colliery and Salan- 
pur Area Colliery is given below:

Month Qpota Delivery made upto Balance Remarks
date

December *78 . 300 MT 62 MT 138 MT Balanre quantity hot
yet been supplied by 
the colliery.

January *7g . 700 MT for Bankura No lifting in this col- 880 MT Colliery denied to
and 180 MT for Bish- liery. supply,

nupur.

February 1979 . 540 MT No lifting in this col* 540 MT The Salanpur Area
liery Colliery directed

&W.C.C.S.L. to lift 
soft coke coal from 
Gourandi colliery. 
As the stock of Gou­
randi colliery i» of 
inferior quality, the 
B.W.C.C S.L. pra­
yed for making ar­
rangements for de­
livery from fiamu- 
mehari and other 
collieries, but the 
jarayer has been re-

Mardh*79 . . 9°4 MT Mo lifting. 504 MT The colliery attho-
rity has been cm* 
tacted on i6-g-79 
but M  ogJy has 
not yet been 
received.



In this connection, I should like to 
mention that railway wagons are not 
available to continue delivery as it is 
argued by the authority concerned 
But we have the bitter experience 
that whenever the private concern 
of this above named society goes to 
carry coals with hired trucks they are 
unnecessarily delayed for two or
three days even sometimes four days, 
at the colliery area. The usual prac­
tice is: “more you pay bribe mi re 
you get the prompt delivery.” This 
corruption is rempant throughout the 
coal field aea from top to bottom ana is 
well known to all and consequently 
people suffer I would therefore re­
quest the concerned ministers through 
your good offices to (a) regulate the 
delivery of Cf'aJ to Bankura
district as per prescribe quota, (b) 
institute a through enquiry imme­
diately and fix responsibility and (c) 
a statement giving factual details may 
please be made available on the Table 
of the House
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ME. SPEAKER; This is not the
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MR. SPEAKER' That very state­
ment has been made by somebody 
else. You cannot go on; I am not al­
lowing.
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MR. SPEAKER: Don’t record. I 
have got my notes here that the state­
ment hag been made already by some­
body else If it is your pleasure to 
disturb the proceedings of the House, 
you may do it. X have not allowed it.
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12.53 hrs.
DEMANDS FOR GRANrS, 1979-70- 

Contd
Ministry op Energy—Contd

MR SPEAKER* We will now take 
up further discussion and voting on 
the Demands for Grants under the 
control of the Ministry of Energy. 
Shri Janeshwar Ipshra

SHRI SOMNATH CHATTERJEE 
(Jadavp r > * Two hon Members nie 
absent I have got a 377 notice on a 
very urgent matter.

MR SPEAKER: If you have given 
notice. I shall consider it. This will 
be bad practice

SHRI VAYALAR RAVI (Qhiiayln- 
k il): I rise On a point of order. Yes­
terday the debate on the demands of

••Not recorded.


